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Judgement

Ravindra Maithani, J

1. The petitioner seeks quashing of the FIR No0.320 of 2023, under Sections 380,
457 and 411 IPC, Police Station Ranipur, District- Haridwar, on the basis of
amicable settlement between the parties. A joint compounding application has
been filed along with the affidavits.

2. Heard learned counsel for the parties and perused the record.

3. According to the FIR, a theft was committed in the house of the respondent
no.3, the informant, which was informed to him by the petitioner herself.
Subsequently, it was revealed that, in fact, it is the petitioner, who had entered
into the house of the informant on the date of incident, and, thereafter, the
petitioner damaged the CCTV cameras, etc.

4. Learned counsel for the petitioner would submit that the petitioner is the
tenant in the house of the informant; parties have settled the dispute amicably.
The petitioner is in jail.

5. The petitioner joined the proceedings through video conferencing from District

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/gurjeet-kaur-appellant-hash-state-of... Page 1 of 2



Jail-Haridwar, as identified by Mr. Gaurav Singh, Advocate for the petitioner and
by Mr. Manoj Arya, Senior Jail Superintendant, Haridwar. The respondent no.3,
the informant, also joined the proceedings through video conferencing, as
identified by Mr. Raving S. Rawat, Advocate for the respondent no.3. They have
accepted the compromise.

6. Having considered all the attending factors, this Court is of the view that it is a
case, which may be decided on the basis of amicable settlement between the
parties. Accordingly, the petition deserves to be allowed.

7. Accordingly, the petition is allowed. The FIR No0.320 of 2023, under Sections
380, 457 and 411 IPC, Police Station Ranipur, District- Haridwar, is hereby
quashed qua the petitioner.

8. The petitioner is in jail. She be released forthwith, if not wanted in any other
case.

9. Compounding Application No. 01 of 2023 stands disposed of, accordingly.

10. Let a certified copy of this order be supplied to learned counsel for the
parties, today itself, on payment of usual charges.
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